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To be referred to the Reporter or not 27>

Whether their Lordships wish to see the fair copy of the Judgement [P

To be circulated to all Benches of the Tribunal 740

PN

. JUDGEMENT
fMr NV Krishnan, A.M.

This is an applicatibn seeking:-e;iefs in the matter §F
) péy scale. The respbndents who were noticed have raised an
objection that this application is not maintainable before this
Tribunal in view of the provisions of Section 2(c) of'the Administrativ
vaibunais Act of 1985.
2 When thé césa came up for heéring, phe learned counsel
for the applicaht admitted that the applicant is uorking'aS-

Sheristadar in the Sub Court-cum- Chief Judicial Magistrate Court,
. A\
Kavaratti under the Lakshadweep Administration uhichaadmittﬁ to

be under t he administrative control of the High Court of Kerala.

In this view of the matter, we are of the Qiewvthat this applicatimn

»V// cannot lie before this Tribunal under provisions of Section 2(c)
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which says that the said Act will not apply to any
officer or servant of the Supreme Court or any High

Court or Courts sub-ordinate thereto.

3 The learned counsel for the applicant, therefore,
seeks permission to withdraw this application. After

hearing'the_counsel, the permission is granted.

4 The application is, therefore, ciosed as havihg

been withdraun. . \
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(N Dharmadan) ~ (NV Krishnan)
Judicial Member Administrative Member
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